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IN THE CENTFAL ADMINISTRATIVE TRIBUNAL, JAIPUR BEICH, JAIPUR.

* *k %k
Date of Decision: 12.7.94.
0A 425 /94
LAZMI NARAIN S4IN ee s HAPPLICANT .
V/Se
UNION GF IMDIA & AZNR. oo+ RESPONDENTS .
cmaM:

HON'BLE M. JUSTICE D.L. MEHDPA, VICE CHAIRMAM .
HON'BIE MISS U3HA SEN, MEMBER (A).

For the appilicant eoe HRI R.N. MATHUR .

For the Respondents oo -

PER HON'BLE Mr. JUSTICE D.L. MEHTA, VIZE CHAIRMAN .

Heard lzarned counsel for the applicant. Father of the
applicant expired on 3.7.82. CompassionazqiggggigAgiways ba
imrediate. A delay of five years is fatal to the application.
There are n> sufficient groands to entertaig thiz application

argdl the same is rejected.
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